
CTNTWALADMINISTRATIVE TRIBUNAL 

CUFTACK BENCH, CUTTACK 

OKIGINAL APPLICATiON NO.720 OF 2006 
CUTTACK, thulS the 31st day of Octobei, 2007 

mt. Sulochana Oash & another 	 Apphcants 

- Versus- 

IiiOIi of India & others 	 Respondents 

FOR INSFRIJCTIOINS 

Whether it he referred to reporters or not? 

2. Whether it he circulated to all the Benches of the Central Administrative 
i riouna 01 not 

I) 	-. 

(M.R.MOHANTY 
VICE-CHAIRMAN 



CENTRAL ADMINISTRATIVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 

ORIGINAL APPLICATION NO72() OF 2006 
CUT TACK, this the 31st of OCTOBER,20071 

L.ORAM: 

HONBLE SHRI M.R.MOHANTY, VICCHAIRMAN 

Smt. Sulochana Dash, aged about 52 yeas, Wife of Late 
Bha.rat Ch. Dash. 
Shri Bhakta Charan Dash, aged about 25 years, Son of 1.1ate 

Bharat Ch.Dash, Village: Ambapada, Post: Kararnul, PS: 
Gon-i: 	V't.. 	1, 

Appiants 

Advocate for the Applicants 	Mr. Dillip Kum ar M ohantv. 

Versus: 

.nion of india represented through its Cabinet Secretary 
to Government of India, Cabinet Secretariat, East Biock-5, 
RK.Prram New Dehi - 1 1066 

2. Director, Aviation Research Center, ARC Headquarters, 
Directorate General of Security (Cabinet Secretariat), 
Block \/ Fast) R. K. Purarn, New Deh- 110 066. 
The Deputy Director of Aviation Research Centre, 
Charbatia, At/Po:Charbatia, Chovdwar, Dist--Cuttack. 
The Assistant Direetor(A, ARC, Government of India. 
At/ Po: Charbatia, Chowdwar, District-Cuttack. 

........Respondents 

Advocate for the Respondents 	 Mr.U.E3. Mohaa 

V 



().JN().7211 OI 21106 

(ORAl4 th'WF.R) DAj) 31.10M7 

Rharat ( 1h I )ash died prematurely. while servimz in ARC. Charhat'ia, 

ihereatter, his family prayed for an employment on compassionate ground. 

he said nraver having turned down 1w the Respondents under .Annexure-A 3 

dated 06.0.05. his udow i Apoheant No. 1 ) and son Apnhc.arit No.2) have 

h led the presenT ( )rlp:lnai Apnhcation under Section 19 of. the Adminstrat,ve 

I nhiinak Act. 19X. 

2 I he. mvieNI of the relection oroer kinder Annexure-A/3 dated 

()nftS.( 5 reads as under 

"Please refer to vour apphcation dated 277.04 addressed to 

Spi. Secv.. ARC. ieardiiig emplo\ men in ARC on compassionate 
ground. 

2. In this connection, it is to informed that your case has been 

examined for compassionate appointment and as put up before the 
Compassionate Appotntment Coniniittee on 31.3.05 along with 39 

otliet-  who are depcndants of dceeased GovL ser\ants of this 
department. Having regard to the (.ovt. tnstructtons on the subject 

after taking into consideration, the iiabiiities,'assei.snumber of 
denendents etc. and Committee could not hnd your case more 

dcsci in than those to cases ieeoinnieiided fOr compassionate 
appointment As ncr ( ovt mudehnes. only 5°o of the vacancy in 
Group C' and 1)' POSL aainsL direct lecrulUndilL quota ale aflotied 
for compassionate appo,tent' 



I 1 hits ihe case ol' the Applicants was turned down on the around that 

more deserving persons were provided compassionate employment against the 

direct recruitment vncances meant for compassionate appointment 

&ha$enin' the aforesnit rejection order, Apphcant has filed the present 

( )riinal 1Apnhication 

4 Heard Mri)K Mohanrvii.d.Counsel appearing for the Applicant and 

Mr I B. Mohapatra, tdSC for the Union of India and perused the niaierials 

placed on record, 

5, In order to snhstantate their case. the Respondents have filed their 

reply. Annexure-l-1 to the reply tiled by the Respondents goes to show that 

Shin inilochan .lena S/( ).Late IN Jena and Shri Ram Das S/(.).Late Rati Ram 

were recom mended to get employment on compassionate appointment quota 

and Pralcash Sailcia S'().Late Ranieshwar Saikia and P.KNaik S;UL,ate 

Kishore Naik were kent in the vaitjng List. The said document containing 

comnarative chart hetween the claimants of the compassionate employment 

mes to show thai the case of the aforesaid tour persons were really more 

deserving than the case of the present Applicant. 1 hus it cannot he said that 

there were any niiscarnncie ot instice in the decision making process in which 

the Applicant could not he recommended for an employment on 

compassionate ground. 

('s. tInder the scheme for providing employment on compassionate 

ground, the case of'the Applicant, however, ought to 



consideraiion on Rko more OCCaSiOflS. it annears tile case of the Anplicant 

has not receved consideration on two more occasions. 

7, In the aforesaid premises. this matter is remitted hack to the 

Respondents for giving consideration to the case of the Applicant on two more 

occasions. With the afresaid observations and directions. this Original 

Application is disposed of. 	 • 

VI( F-U-IAIRMAN 


